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The Land Acquisition, Rehabilitation and Resettlement Bill, 2011 

Background 

T he Central Government and State Governments presently acquire land across the country for setting up infrastructure 

projects like airports, roads, for setting up universities/scientific institutions, projects of basic amenities, water/sanitation 
works/hospitals, industry and urban development. The land acquisition process is carried out under the provisions of the 
Land Acqusition Act, 1894 which is the general law relating to acquisition of land for public purposes, and also for 
companies and for determining the amount of compensation to be made on account of such acquisition. 

Under our Constitution, land is a State subject bu1 land acquisition is a Concurrent subject, that is, both Centre and 
State can legislate on this subject. The Land Acquisition Act, 1894 has been amended from time to time (in pre­
independence and post-independence period). So far, the Act has been amended 17 times by the Central Government 
as well as by various State Governments. The Act, which is 118 years old does not address the issues of rehabilitation 
and resettlement of the affected persons and their families. 

There has been heightened public O)ncern, in the recent times, on land acquisitions, especially multi-cropped irrigated 
land. Also, there is no Central law to adequately deal with the issues of rehabilitation and resettlement of displaced 
persons. 

On s•h December 2007, two Bills · the Land Acquisition (Amendment) Bill, 2007, and the Rehabilitation and Resettlement 
Bill, 2007 - were introduced in the Lok Sabha. These Bills were referred to the Departmentally-Related Standing Committee 
on Rural Development. The Bills were examined and Reports on them were submitted by the Standing Committee. The 
Bills were considered and passed by the Lok Sabha on 25 February 2009 and referred to the Rajya Sabha for consideration. 
However, both the Bills lapsed due to the dissolution of the 14th Lok Sabha. 

As land acquisition. and rehabilitation and resettlement are complementary. it was felt to have a single integrated law 
to deal with the issues of land acquisitio~ and rehabilitation and resettlement. In the ;5th Lok Sabha, the Land Acquisition, 
Rehabilitation and Resettlement (LARRI Bill was introduced in the Lok Sabha on 7"' September 2011 by the Minister of 
Rural Development, Shri Jairam Ramesh. The Bill provides for a unified legislation dealing with acquisition of land and 
also provides for just and fair compensation and makes adequate provisions for rehabilitation and resettlement mechanisms 
for the affected persons and their families. 

The Bill was referred to the Standing Committee on Rural Development. The Chairperson, Smt. Sumitra Mahajan 
presented the Report of the Committee on the Bill on 17 May 2012 in the Lok Sabha and it was laid on the same day 
in the Rajya Sabha. 



 



 



 



 



 



 



 



 



 



 



 


